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INTRODUCTION 

I, the Chairman of the Estimates Committee, havmg been 
authorised by the Committee, present this Third Report of the 
Estimates Committee of the Second Lok Sabha on the action 
taken by Government on the recommendations contained in the 
Fifteenth Report of the Estimates Committee of the .First Lot 
Sabha. 

2. The Fifteenth Report of the Estimates Committee of 
the First Lot Sabha was presented to the House on the 27th 
September, 1955. The Government furnished their replies 
to the recommendations pertaining to the Coal Commissioner's 
Organisation and State Collieries on the lOth February, ~956, 
and that pertaining to the Salt Organi~tion on the 21st March, 
1956. A Sub-Committee of the Estimates Committee (1955-56) 
examined the replies pertaining to the Coal Commissioner's 
Organisation and State Collieries on the 31st May, 1956. The 
replies pertaining to the Salt Organisation were examined by the 
Sub-Committee of the Estimates Committee (1956-57) on the 
23rd August, 1956. The comments of the Sub-Committees 
were communicated to the Government and the further replies 
received from them were examined by the Sub-Committee of 
the Estimates Committee (1957-58) on the 9th and loth Septem­
ber, 1-957 ~ nd the 19th November, 1957. Comments of this 
Sub-Committee were also communicated to the Government and 
the replies received from them have been included in this Re-
port. o. 

3. The Report has been divided into four Chapters : 

I. Report. 

II. Recommendations that have been accepted by the 
Government. 

III. Replies of the Government that have been accepted. 
by the Committee. 

IV. Replies of the Government that have not been finally 
accepted by the Committee and are ~ eing pursu­
ed. 

iii 



iv 

4. An analysis of the action taken by Government on the 
recommendations contained in the Fifteenth Report is given at 
Appendix XIII. 

NEW DELHI; 
The loth February, 1958. 

BALVANTRAY G. MEHTA, 
Chairman, 

Estimates Committee. 



CHAPTER I 

REPORT 

Coal Commissioaer's Org~atloa sad State ColUeries 
• 

The Estimates Committee, in para 21 of their Fifteenth Report had 
recommended the establishment of a Coal Commission and the abolition of 
the Coal Commissioner's Organisation as well as the Coal Board. In para 
2S of the Report the Committee explained that they intended that the Com­
mission should (I) control the coal industry in the private sector, (2) admi­
nister the industry in the public sector, and (3) deal with all matters of policy 
concerned with the development of the coal industry, the export of coal and 
the research problems. Government stated in reply that, in view of the 
large increase in coal production envisaged during the Second Five Year 
Plan period, and the present stage of development of the industry, a com­
prehensive Coal Commission would not be necessary immediately. ~y, 
however, set up the National' Coal Development Corporation (Private) 
Limited to manage the state collieries. The three-fold functions envisaged 
for the Coal Commission would be perfonned by the Coal Controller, the 
NatIonal Coal Development CorporatIon (Private) Limited and the Mi-
nistry. The Committee appreciate the setting up of the National Coal 
Development Corporation but feel that for the unified control of the coal 
industry it is very necessary to set up a Coal Commission. They, therefore, 
recommend that a review of the question of establishment of a Coal Com­
mission should be made as early as possible in the light of the developments 
made by the industry in the meantime. 

2. In para 3S of the Report, the Estimates Committee recommended 
that a. Standing Advisory Committee, representing all interests, should be 
set up in the Ministry, which would review the price structure of coal from 
time to time. The Government stated in reply that there was already a 
Standing Advisory Committee, functioning under the Chairmanship of the 
Coal Controller, known as the Coal Advisory Committee, which d~, 
with the Chairman's approval, all matters relating to the control exercised 
by the Coal Controller including matters relating to coal prices. The Com-
}Dittee reiterate that for the Members of th e Coal Advisory Committee 
to function independently, it is necessary that the Committee should be 
attached to the Ministry. 

3. In para 38, the Estimates Committee recommended that the control 
over movement of coal to the various classes of consumers should be subject 
to the advice of the trade and industry and that for this purpose the Standing 
Advisory Committee recommended by the Committee might be utilised. 
In reply Government stated that the Coal Transport Advisory Committoe 
reviewed the transport position of coal from time to time in general as weU 
as the control over the movement of coal to various classes of consumers. 
The Committee note that the discussions at the meetings of this Committee 
are usually of a general nature and no specific recommendations are generally 
made. It is stated by the Government, however, that the intention was, to 



2 

associate the Coal Transport Advisory Committee in all matters relating to 
the movement of coal to an increasing extent in future. While appreciating 
the intention, the Committee desire that the Advisory Committee should be 
enabled to function effectively and should,· therefore, make specific recom­
mendations on subjects referred to them. 

Salt Organisation 
• 4. In para 92, the Estimates COmmittee recommended the abolition 
of Salt Organisation and the creation of an autonomous Salt Board directly 
responsible to the Minister-in-Charge. In reply Government stated that 
the abolition of the Salt Organisation would retard the progress which 
it had made in the last few years. The country, which was deficient in salt 
not long ago, was now surplus and was exporting to other countries. The 
Government, therefore, felt that the Salt Commissioner's Organisation 
should be continued for the present. The Committee are of the view that 
the public undertakings of an industrial or business nature should be admi­
nistered through autonomous Boards or under the Company system of ma­
nagement and not departmentally and strongly recommend the early abolition 
of the present Salt Organisation and the creation of an autonomous Salt 
Board. 

5. In para 102, the Estimates Committee recommended that the terms 
of the agreement between the Central Government and the Rajasthan Gov­
ernment, which prohibited the exploitation of bitterns by the former, should 
be re-examined and revised, if necessary, to enable the Central Government 
to take steps for the exploitation of the bitterns available at Sambhar. In 
reply Government stated that a final agreement with the Rajasthan Govern­
ment for the exploitation of the bitterns would be negotiated as soon as the 
experiments, being conducted by the C.S.l.R., were finalised. The Com­
mittee recommend that early action should be taken for finalising the ex­
periments conducted by the C.S.I.R. and for the exploitation of the binerns 
nqotiating the necessary agreement with the Rajasthan State Government . 

• 
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ib
il

it
y 

o
f l

ar
ge

 s
ca

le
 p

ro
du

ct
Io

n 
o

f 
sa

lt
 i

n 
th

e 
C

on
ta

i 
se

a-
co

as
t 

o
f 

W
es

t 
B

en
ga

l. 
is 

al
so

 
un

de
r 

co
ns

id
er

at
io

n 
w

it
h 

th
e 

S
ta

te
 G

ov
er

nm
en

t.
 

(C
) 

S
M

A
L

L
 

PR
O

D
U

C
E

R
S 

In
 o

rd
er

 t
o 

en
co

ur
ag

e 
fo

rm
at

io
n 

o
f c

o-
op

er
at

iv
e 

so
ci

et
ie

s 
by

 t
he

 s
m

al
l 

s@
3l

e 
m

an
uf

ac
tu

re
rs

 (
w

or
ki

ng
 o

n
 a

n
 a

re
a 

o
f 

SO
 a

cr
es

 o
r 

le
ss

) 
fo

r 
in

cr
ea

si
ng

 p
ro

du
ct

io
n 

o
f 

sa
lt

 
w

 
an

d 
im

pr
ov

in
g 

it
s 

qu
al

it
y,

 
va

ri
ou

s 
co

nc
es

si
on

s 
ar

e 
CD

 
gi

ve
n 

to
 

su
ch

 
so

ci
et

ie
s.

 
T

he
se

 
in

cl
ud

e 
su

rv
ey

 
o

f 
la

nd
s 

fr
ee

 o
f 

ch
ar

ge
 b

y 
th

e 
S

al
t 

D
ep

ar
tm

en
t,

 f
or

 t
h

e 
re

al
ig

nm
en

t o
f w

or
ks

 b
y 

th
e 

so
ci

et
ie

s.
 

I 
I 

C
o-

op
er

at
iv

e 
so

ci
et

ie
s 

w
er

e 
fo

rm
ed

 d
ur

in
g 

19
55

-5
6,

 a
nd

 8
 s

oc
ie

ti
es

 
du

ri
ng

 1
95

6-
57

 b
y 

sm
al

l 
sc

al
e 

m
an

uf
ac

tu
re

rs
. 

It
 is

 
al

so
 p

ro
po

se
d 

to
 a

dv
an

ce
 l

oa
ns

 t
o

 s
al

t 
m

an
uf

ac
tu

re
rs

 
in

cl
ud

in
g 

co
-o

pe
ra

ti
ve

 s
oc

ie
ti

es
 

fo
r 

th
e 

re
al

ig
nm

en
t 

o
f 

th
ei

r 
sa

lt
 

w
or

ks
, 

pu
rc

ha
se

 o
f 

m
ac

hi
ne

ry
 

et
c.

 
in

 
co

nn
ec

ti
on

 
on

 
w

it
h 

sa
lt

 
m

an
uf

ac
tu

re
. 

T
h

e 
dr

af
t 

ru
le

s 
fo

r 
re

gu
la

ti
ng

 t
h

e 
gr

an
t 

of
 su

ch
 l

oa
ns

 a
re

 u
nd

er
 

co
ns

id
er

at
io

n.
 

A
 

sc
he

m
e 

fo
r 

th
e 

es
ta

bl
is

hm
en

t 
o

f 
P

ro
du

ct
io

n-
cu

m
­

T
ra

in
in

g 
C

en
tr

e 
at

 S
is

ir
ga

nJ
 i

n 
W

es
t 

B
en

ga
l 

by
 t

he
 

S
ta

te
 G

ov
er

nm
en

t 
to

 e
du

ca
te

 t
he

 l
oc

al
 p

eo
pl

e 
in

 t
h

e 
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3 

90
 

T
h

e 
S

al
t 

B
oa

rd
 s

ho
ul

d 
ex

am
in

e 
th

e 
qu

es
­

ti
on

s 
o

f 
or

ga
ni

si
ng

 c
o-

op
er

at
iv

e 
so

ci
et

ie
s 

o
f 

sm
al

l s
ca

le
 p

ro
du

ce
rs

 a
nd

 s
ho

ul
d 

al
so

 
ar

ra
ng

e 
te

ch
ni

ca
l 

as
si

st
an

ce
 n

ec
es

sa
ry

 f
or

 
th

e 
pr

od
uc

ti
on

 
o

f 
st

an
da

rd
 q

ua
li

ty
 s

al
t 

w
be

re
ve

r 
re

qu
ir

ed
. 

4 

pr
od

uc
ti

on
 o

f 
sa

lt
 o

n 
sm

al
l 

sc
al

e 
is

 u
nd

er
 e

xa
m

in
at

io
n.

 
P

la
ns

 t
o

 l
ea

se
 o

ut
 I

o-
ac

re
 p

lo
ts

 a
va

il
ab

le
 a

t 
P

ha
lo

di
 

in
 R

aj
as

th
an

 h
av

e 
be

en
 f

in
al

is
ed

 i
n

 o
rd

er
 t

o
 d

ev
el

op
 

th
e 

sa
lt

 i
nd

us
tr

y 
in

 t
h

e 
lo

ca
li

ty
 o

n
 s

m
al

l-
sc

al
e 

ba
si

s.
 

L
ic

en
ce

s 
ha

ve
 a

ls
o 

be
en

 i
ss

ue
d 

to
 s

ev
er

al
 i

nd
iv

id
ua

ls
 

an
d 

co
-o

pe
ra

ti
ve

 s
oc

ie
ti

es
 i

n
 t

h
e 

L
it

tl
e 

R
un

n 
o

f 
K

ut
ch

 
to

 
un

de
rt

ak
e 

pr
od

uc
ti

on
 i

n
 h

ol
di

ng
s 

le
ss

 t
h

an
 1

0
0

 
ac

re
s.

 
T

h
e 

co
nc

es
si

on
 t

o
 a

ll
ow

 s
al

t 
m

an
uf

ac
tu

re
 in

 
ar

ea
s 

of
le

ss
 th

an
 1

0
 a

cr
es

 w
it

ho
ut

 a
ny

 li
ce

nc
e 

ha
s 

b
ee

n
 

co
nt

in
ue

d 
an

d 
th

e 
pr

od
uc

ti
on

 
o

f 
th

es
e 

co
nc

es
si

on
­

ai
re

s 
ha

s 
sh

ow
n 

an
 a

pp
re

ci
ab

le
 i

nc
re

as
e 

in
 t

h
e 

la
st

 
tw

o 
ye

ar
s.

 
! 

> 

A
s 

a 
re

su
lt

. o
f 

th
e 

m
ea

su
re

s 
m

en
ti

on
ed

 a
bo

ve
, 

th
e 

ov
er

­
al

l 
pr

od
uc

ti
on

 o
f 

sa
lt

 i
n

 t
h

e 
co

un
tr

y 
is

 p
ro

gr
es

si
ve

ly
 

o
n

 t
h

e 
in

cr
ea

se
 a

s 
w

il
l 

be
 e

vi
de

nt
 f

ro
m

 t
h

e 
qu

an
ti

ti
es

 
pr

od
uc

ed
 d

ur
in

g 
th

e 
la

st
 t

hr
ee

 y
ea

rs
, n

am
el

y 
81

0 
la

kh
s 

m
au

nd
s 

in
 1

9S
5,

 8
89

 la
kh

 m
au

nd
s 

in
 1

9S
6 

an
d

 9
0

9
 

la
th

 m
au

nd
s 

in
 

19
S

7 
(u

pt
o 

S
ep

te
m

be
r)

. 
(M

in
is

tr
y 

0/
 C

om
m

er
ce

 a
nd

 I
nd

us
tr

y·
 O

.M
. 

N
o.

 1
8(

6)
/S

s.
. 

Sa
lt,

 
da

te
d 

26
th

 N
O

fJe
m

be
r, 

19
S

7)
. 

T
he

se
 f

un
ct

io
ns

 a
re

, 
at

 p
re

se
nt

, 
be

in
g 

di
sc

ha
rg

ed
 

by
 

th
e 

S
al

t 
O

rg
an

is
at

io
n.

 



8 
1

0
4

 
In

 v
ie

w
 o

f 
th

e 
fa

ct
 t

ha
t 

se
lf

-s
uf

fi
ci

en
cy

 h
as

 
be

en
 a

tt
ai

ne
d 

. i
n 

sa
lt

, 
co

nt
ro

l 
ov

er
 

it
s 

m
ov

em
en

t 
sh

ou
ld

 g
ra

du
al

ly
 b

e 
re

la
xe

d.
 

If
 ne

ce
ss

ar
y,

 R
ai

lw
ay

s 
sh

ou
ld

 a
llo

t 
hi

gh
er

 
pr

io
ri

ty
 t

o
 t

he
 m

ov
em

en
t 

o
f 

sa
lt

 a
nd

 t
he

 
re

st
ri

ct
io

n 
in

 c
oa

st
al

 
m

ov
em

en
t 

o
f 

sa
lt

 
sh

ou
ld

 b
e 

ab
ol

is
he

d.
 

(I
) 

S
m

al
l l

ic
en

se
d 

m
an

uf
ac

tu
re

rs
 w

or
ki

ng
 i

n
 a

re
as

, 
up

to
 1

0
 a

cr
es

 a
re

 e
xe

m
pt

ed
 f

ro
m

 p
ay

m
en

t 
o

f 
ce

ss
. 

T
h

is
 c

on
ce

ss
io

n 
ha

s 
al

so
 b

ee
n 

ex
te

nd
ed

 to
 

co
-o

pe
ra

ti
ve

 s
oc

ie
ti

es
 o

f 
sm

al
l m

an
uf

ac
tu

re
rs

. 
(2

) 
P

re
fe

re
nc

e 
is

 
us

ua
ll

y 
gi

ve
n 

to
 

co
-o

pe
ra

ti
ve

 
so

ci
et

ie
s 

in
 

as
si

gn
m

en
t 

o
f 

th
e 

G
ov

er
nm

en
t 

la
nd

s,
 a

nd
 t

he
se

 l
ea

se
s 

ar
e 

fr
ee

 o
f 

as
si

gn
m

en
t 

fe
es

. 
(3

) 
A

 s
ch

em
e 

fo
r 

gr
an

t o
fl

oa
ns

 e
tc

. t
o

 c
O

-o
pe

ra
tiv

es
 

is
 a

lr
ea

dy
 

un
de

r 
co

ns
id

er
at

io
n 

b
y

 
G

ov
er

n­
m

en
t.

 
S

m
al

l 
m

an
uf

ac
tu

re
rs

 
ar

e 
be

in
g 

ad
­

vi
se

d 
to

 g
ro

up
 t

he
m

se
lv

es
 

in
to

 s
iz

ea
bl

e'
 c

o­
op

er
at

iv
e 

un
it

s,
 r

ea
li

gn
 t

he
ir

 h
ol

di
ng

s 
so

 t
ha

t 
th

ey
 m

ay
 b

e 
as

si
st

ed
 i

n
 th

e 
pr

od
uc

ti
on

 o
f h

ig
h 

q'
!;:

al
ity

 
sa

lt
. 

S
im

il
ar

ly
, 

th
e 

S
ta

te
 

G
ov

er
n­

m
en

ts
 

ha
ve

 
be

en
 

re
qu

es
te

d 
to

 
es

ta
bl

is
h 

a 
co

-o
pe

ra
ti

ve
 

so
ci

et
y 

in
 

ea
ch

 
di

st
ri

ct
 

ce
nt

re
 

fo
r 

pr
oc

ur
em

en
t 

an
d 

di
st

ri
bu

ti
on

 o
f 

sa
lt

. 
(4

) 
T

ec
hn

ic
al

 a
ss

is
ta

nc
e,

 
w

he
re

ve
r 

re
qu

ir
ed

, 
is

 
fr

ee
ly

 m
ad

e 
av

ai
la

bl
e 

to
 a

ll 
pr

od
uc

er
s.

 (
M

in
i-

st
ry

 o
f 

Pr
od

uc
tio

n 
O

.M
. 

N
o.

 
I8

/6
/s

s-
Sa

lt
, 

da
te

d 
th

e 
2

u
t 

M
ar

ch
, 

19
S6

).
 

A
 c

op
y 

o
f 

th
is

 r
ec

om
m

en
da

ti
on

 w
il

l 
be

 f
or

w
ar

de
d 

to
 t

he
 

M
in

is
tr

y 
o

f 
R

ai
lw

ay
s 

(R
ai

lw
ay

 B
oa

rd
) 

fo
r 

ac
ti

on
. 

S
o 

fa
r 

as
 

th
e 

zo
na

l 
sc

he
m

e 
is

 
co

nc
er

ne
d,

 t
he

re
 a

re
 

at
 

. p
re

se
nt

 8
 z

on
es

; 
it

 h
as

 b
ee

n 
ob

se
rv

ed
 i

n 
pr

ac
ti

ce
 

th
at

 
th

e 
sc

he
m

e 
ha

s 
be

en
 w

or
ki

ng
 s

at
is

fa
ct

or
il

y.
 

If
 t

he
 

nu
m

be
r 

o
f 

zo
ne

s 
ar

e 
re

du
ce

d,
 t

he
 o

bj
ec

t 
un

de
rl

yi
ng

 
th

e 
sc

he
m

e 
is

 
lik

el
y 

to
 b

e 
de

fe
at

ed
. 

T
h

is
 M

in
is

tr
y 

w
ill

, 
ho

w
ev

er
, 

co
ns

id
er

 t
h

e 
re

du
ct

io
n 

o
f 

th
e 

pr
es

en
t 

8 
zo

ne
s 

to
 4

 o
r 

S 
as

 
an

 e
xp

er
im

en
ta

l 
m

ea
su

re
, 
if

 th
e 

M
in

is
tr

y 
o

f 
R

ai
lw

ay
s 

ha
s 

no
 o

bj
ec

ti
on

. 

C
o)
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om

m
en

ts 
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 th
e 

Su
b-
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m

m
itt

ee
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19
56
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 th
, r

ep
ly]

 

T
h

e 
M

in
is

tr
y 

m
ay

 b
e 

re
qu

es
te

d 
to

 s
ta

te
 

th
e 

pr
es

en
t p

os
it

io
n 

in
 th

e 
m

at
te

r o
f 

re
du

ct
io

n 
o

f z
on

es
 a

s 
w

el
l 

as
 u

pg
ra

di
ng

 o
f s

al
t 

in
 t

he
 

li
st
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f 

ca
te

go
ri

es
. 

[L
.S

.S
. 

O
.M

. 
N

o.
 

80
 

(2
)-

EC
-I

/5
6,

 d
at

ed
 th

e 
7t

h J
an

ua
ry

, 1
95

7]
. 

4 

R
eg

ar
di

ng
 h

ig
he

r 
pr

io
ri

ty
 t

o 
th

e 
m

ov
em

en
t 

o
f 

sa
lt

, 
th

e 
R

ai
lw

ay
 

B
oa

rd
 

w
er

e 
m

ov
ed

 
so

m
et

im
e 

ag
o 

to
 

u
p

­
gr

ad
e 

it
 i

n 
th

e 
li

st
 o

f 
ca

te
go

ri
es

, 
b

u
t 

th
ey

 r
eg

re
tt

ed
 

th
ei

r 
in

ab
il

it
y 

to
 d

o 
so

. 
T

h
is

 m
at

te
r 

w
il

l 
be

 ta
ke

n 
u

p
 

ag
ai

n 
w

it
h 

th
e 

R
ai

lw
ay

 B
oa

rd
. 

*A
s 

re
ga

rd
s 

th
e 

co
as

ta
l 

m
ov

em
en

t 
o

f 
sa

lt
, 

th
e 

S
al

t 
D

ep
ar

tm
en

t 
do

es
 n

ot
 e

xe
rc

is
e 

an
y 

re
st

ri
ct

io
n 

w
ha

t­
so

ev
er

. 
(M

in
is

tr
y 

of
 P

ro
du

ct
io

n 
O

.M
. 

N
o.

 
18

/6
/5

5-
Sa

lt,
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at
ed

 t
he

 2
1S

t 
M

ar
ch

, 
19

56
). 

T
h

e 
qu

es
ti

on
 o

f r
ed

uc
ti

on
 o

f 
zo

ne
s 

an
d 

o
f 

up
gr

ad
in

g 
sa

lt
 

in
 t

he
 l

is
t 

o
f 

ca
te

go
ri

es
 w

as
 t

ak
en

 u
p 

w
it

h 
th

e 
M

in
i­

st
ry

 
o

f 
R

ai
lw

ay
s 

in
 

A
pr

il
 

an
d 

M
ay

, 
19

56
. 

T
h

e 
M

in
is

tr
y 

o
f R

ai
lw

ay
s 

ha
ve

 n
ot

, 
ho

w
ev

er
, 

ag
re

ed
 t

o
 t

he
 

pr
op

os
al

s 
fo

r 
th

e 
fo

ll
ow

in
g 

re
as

on
s:

 
(I

) 
U

nd
er

 t
h

e 
ex

is
ti

ng
 s

ch
em

e 
th

e 
m

ov
em

en
t 

o
f 

sa
lt

 is
 

be
in

g 
ar

ra
ng

ed
 

sa
ti

sf
ac

to
ri

ly
. 

(2
) 

In
 t

he
 e

ve
nt

 o
f 

th
e 

nu
m

be
r 

o
f 

zo
ne

s 
be

in
g 

re
du

ce
d 

fr
om

 
8 

to
 4

 
o

r 
5 

se
ve

ra
l 

co
m

pl
i­

ca
ti

on
s 

w
ill

 a
ri

se
, 

an
d

 i
t 

w
il

l 
no

t 
b

e 
po

ss
ib

le
 

fo
r 

so
m

e 
o

f 
th

e 
R

ai
lw

ay
s,

 
pa

rt
ic

ul
ar

ly
 

th
e 

W
es

te
rn

 R
ai

lw
ay

s 
an

d 
th

e 
S

ou
th

er
n 

R
ai

lw
ay

s 
(M

.G
. 

S
ys

te
m

) 
to

 c
at

er
 t

o 
th

e 
ne

ed
 o

f 
th

e 
en

la
rg

ed
 

zo
ne

s.
 

(3
) 

R
ed

uc
ti

on
 o

f 
zo

ne
s 

w
il

l 
le

ad
 t

o 
un

ec
on

om
ic

 
an

d 
pe

rh
ap

s 
cr

os
s 

m
ov

em
en

ts
 

re
su

lt
in

g 
in

 
w

as
ta

ge
 o

f 
tr

an
sp

or
t 

ca
pa

ci
ty

. 
' 
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2 

P
ri

ce
 c

on
tr

ol
 o

ve
r 

sa
lt

 s
ho

ul
d 

be
 r

em
ov

ed
 s

o 
th

at
 th

e 
pr

ic
e 

is
 f

ix
ed

 b
y 

a 
fr

ee
pl

ay
 o

f s
up

­
pl

y 
an

d 
de

m
an

d 
w

hi
ch

 w
ou

ld
 r

es
ul

t i
n 

re
­

du
ci

ng
 t

he
 p

ri
ce

. 
M

ea
nw

hi
le

, 
in

 v
ie

w
 o

f 
th

e 
ve

ry
 l

ar
ge

 d
if

fe
re

nc
es

 i
n 

th
e 

pr
ic

e 
o

f 
sa

lt 
pr

ev
ai

lin
g 

in
 th

e 
di

ff
er

en
t 

pa
rt

s 
o

f t
he

 
co

un
tr

y,
 a

nd
 t

he
 l

ar
ge

 f
lu

ct
ua

tio
ns

 
th

at
 

oc
cu

r 
fr

om
 t

im
e 

to
 t

im
e 

ev
en

 i
n 

th
e 

sa
m

e 
pl

ac
e 

G
ov

er
nm

en
t 

sh
ou

ld
 u

nd
er

ta
ke

 a
n 

ex
am

in
at

io
n 

o
f 

th
e 

w
ho

le
sa

le
 a

nd
 r

et
ai

l 
se

lli
ng

 p
ri

ce
s 

an
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APPENDIX I 

(Vide Serial No.6-Chapter II) 

GoVERNMENT OF INDIA 

MINISTRY OF NATURAL RESOURCES & SCIENTIFIC 
RESEARCH 

No 36(6)/56-SRI New Delhi, the loth December, 1956. 

OFFICE MEMORANDUM 

SUBJECT: Action taken on the recommendations contained in the Fifteenth 
Report of the Estimates Committee relating to the Salt Organisation. 

A reference is invited to the Lok Sabha Secretariat O.M. No. 80(2)­
EC-I/56, dated the 3rd August, 1956, on the above subject. The results 
of the investigations carried out by Central Salt Research Institute, Bhav­
nagar, on the recovery of by-products from salt bitterns at Sambhar, may 
be summarised as below: 

-

To 

(a) Preparation of light basic Magnesium Carbonate from the Sambhar 
bitterns: Magnesium salts present in sea bitterns and sodium 
carbonate present in Sambhar bitterns have been utilised for 
production of basic magnesium carbonate. 

Sea bitterns diluted with an equivalent quantity of water 
were treated with S~bhar bitterns containing I2 % sodium car­
bonate at 31°C. Th~ precipitated mass was made into a slurry 
and air was bubbled for about 4 hours, and subsequently main­
tained at a temperature of 55°-60°C with constant stirring for 
about It hours. The precipitate was filtered, washed, dried 
and sieved through a 36 mesh sieve. ' 

(b) Treatment of Sambhar Lake solid bitterns for the production of 
Sodium Sulphate. To remove the pink colouring matter from 
solid Sambhar bitterns by carbonization, the saturated solution 
of carbonized bitterns was allowed to crystallize by solar evapo­
ration after careful filtration. During crystallization 60% 
of sodium chloride of 98-99% purity was recovered as the first 
crop. From the resulting mother-liquor 80% of the total sodium 
sulphate of 75-80% purity was recovered by chilling at 9°-10°C. 

By solar evaporation of the remaining mother-liquor, an addi­
tional quantity of 15-20% sodium chloride of 94-95% purity 
was also recovered. The residual mother-liquor was treated 
with carbon-di-oxide gas for the recovery of sodium carbonate in 
the form of sodium bicarbonate. It was possible to recover 70% 
of sodium carbonate having a purity of 90%. 

The Lok Sabha Secretariat, 
New Delhi. 

Sd/- DR. S. RAJARAMAN, 
Senior Scientific Officer. 
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APPENDIX II 

(Vide Serial No.6-Chapter II) 

GOVERNMENT OF INDIA ' 

MINISTRY OF NATURAL RESOURCES AND SCIENTIFIC 
RESEARCH 

NerD Delhi, Dhe 25th January, 1957· 

OFFICE MEMORANDUM 
SUBJECT: Action taken on the recommendations contained in the Fifteenth 

report of the Estimates Committee relating to the Salt Organisation. 
In continuation of this Ministry's Office Memorandum of even number~ 

dated the loth December, 1956, the undersigned is directed to forward here­
with for information a copy of the Council of Scientific and Industrial Re­
search's Office Memorandum No. 3/2/56-PC, dated the 8th January, 1956 
with its enclosure. ~ 

To 

The Lok Sabha Secretariat, 
New Delhi. 

Sd/- DR. S. RAJARAMAN, 
Senior Scientific Officer. 

Copy of Office Memorandum No. 3i2/56-PC, dated the 8th January, 
1957, from the Council of Scientific and Industrial Research, Old Mill Road, 
New Delhi to the Ministry of Natural Resources and Scientific Research. 

SUBJECT: Action taken on the recommendations contained in the Fifteenth 
report of the Estimates Committee relating to the Salt Organisation. 

The Ministry of Natural Resources and Scientific Research may kindly 
refer to their Office Memorandum No. 36(6)/56-SRI, dated 10-12-56, on the 
subject cited above. 

A note by Prof. G. 1. Finch, Director, National Chemical Laboratory 
who is supervising the work of the Central Salt Research Insti~ute, Bhav­
'nagar, on the results of the investigations carried out by Centrlil Salt Re­
search Institute, Bhavnagar, on the recovery of by-products from the bitterns 
at Sambhar, as required by the Lok Sabha Secretariat for submission to the 
Estimates Committee is forwarded herewith in triplicate. It has not been 
possible to send a note from Shri P. N. Kathju as he has only recently started 
his work at his laboratory in J aipur. 

CENTRAL SALT RESEARCH INSTITUTE, BHA VNAGAR 

St:BJECT: Note on the recooery of by-products from ,Sambhar bitterns. 
The bitterns obtained from Sambhar Lake, Rajasthan, contained sodium 

chloride, sodium sulphate, sodium carbonate and sodium bicar bonate 
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The liquid bitterns dry out almost completely during s~er time. Due 
m~~~~~~~~~~~~~~~~ 
smelling. Prior to separation of the constituents, the destructIOn of the algae 
(nil) is necessary 

A process has been developed (or the complete destruction of 'nil' in solid 
bitterns by pyrolysis at 500°C in a rotary type of direct oil-fired furnace. 

Another process has been worked out for the removal by chlorination 
of the 'nil' in liquid bitterns. Approximately one pound of chlorine suffices 
for the treatment of one ton of liquid bitterns. 

The appropriate phase rule data on which can be based the separstion 
and recovery of sodium chloride, sodium carbonate and sodium sulpha te have 
been determined; these phase diagrams have been blueprinted and they re­
veal that all the constituents can be separated. 

Based on these phase rule data two alternative procedures, viz. (1) 
chilling followed by a separation of sodium carbonate and sodium chloride 
and (2) chilling followed by a separation of sodium chloride and precipita­
tiOn of sodium carbonate were examined at the National Chemical Laboratory 
and at the Central Salt Research Institute. 

After the removal of pink colouring matters by chlorination of liquid 
bitterns the composition was adjusted according to the phase rule diagram 
and subjected to chilling at O°C, 86 per cent of sodium sulphate of purity 
94 per cent was recovered. The impurities were sodium carbonate (2 per 
cent) and sodium chloride (4 per cent). The above recovered product would 
meet the purity standards required in the glass and paper industries. After 
the elimination of sodium sulphate and the subsequent separation of sodium 
chloride by solar evaporation, the incnased concentration of sodium qlr­
bonate and low solubility of sodium bicarbonate, the sodium bicarbonate 
in the remaining salt solution can be economically separated. Preliminary 
experimantal data reveal that 70-75 per cent of sodium carbonate 0 f purity 
of 90 per cent can easily be recovered. 

Mter the removal of the 'nil' from one sample of solid bitterns, approxi­
mately 60 per cent of sodium chloride of purity 98-99 per cent was recovered. 
This percentage recovery of sodium chloride depends on the original com­
position of the dried bitterns. After the partial recovery of sodium chloride, 
the filtrate had attained nearly the liquid bitterns composition and was chilled 
to O°C to separate out the sodium sulphate. The best yield and purity was 
obtained by adjusting the filtrate composition according to the phase rule 
diagram for that system. Thus 86 per cent of sodium sulphate of pUrity 
94 per cent was recovered. Mter the separation of sodium sulphate the 
filtrate was subjected to solar evaporation whereby 30 per cent of sodium 
chloride of purity 97-98 per cent was recovered. The filtrate had after the 
separation of sodium chloride, attained a concentration of sodium carbonate 
suitable for the preparation of light magnesium carbonat(:. The efficiency 
of the process was 60-65 per cent. The filtrate left after the separation of light 
magnesium carbonate can be added to a fresh batch of bitterns or be processed 
separately. 

Data are practically ready for transferring the processes to a pilot-plan t 
scale. 

Sd!- PROF. G.!. FINCH, 
Director, N.C.L. POONA.. 



APPENDIX In 

, (Vide Serial No.8-Chapter III) 

OFFICE OF THE DIRECTOR GENERAL OF SHIPPING BOMBAY 

STJBJEcr:-Fijth Report (IC;54-55) of the Estimates Com~ittee on the Salt 
Organisation-Recommendation regarding abolition of the restrict ion' 
on the coastal movement of salt. -

Wlll the Ministry of Transport kindly refer to their V.O. N·). 35-MS 
(29)/56, dated the 2nd June, 1956, on the above subject? It is nN ...:lear what 
shipping restrictions the Estimates Committee had in mind when they su!!,­
gested the abolition of restriction on coastal movement of salt. The full 
report of the Estimates Committee does not also clear this point. It is 
however, presumed that the reference is to one of the following two types, 
of restrictions: ~ 

(i) the restriction on chartering of foreign ships for carriage of salt­
from West Coast to Calcutta; 

(ii) the arrangement for allotment of ships for salt movement by this 
~re. -

2. As regards (i), the restriction on the employment of foreign ships in' 
the coastal trade is a consequence of coastal reservation and it is not limite d' 
to salt movements alone. It will not, therefore, be possible to grant an y 
relaxation in this respect. In any case, even if the relaxation is granted th e 
salt manufacturers will not be able to take advantage of it in periods like th e 
present one when the charter market is very stiff and outside tonnage canno t 
be had at reasonable rates. 

In this connection it may not he out of place to point out that 'powers 
vested in Government under the Control of Shipping Act to regulate the 
coastal rates act as a sort of deterrent against exploitation of their monopolistic 
position in the coastal trade by Indian shipowners. Further, in the case 
of salt the rates are fixed by the Indian Coastal Conferenre every year after 
negotIations with the Indian Salt Manufacturers' Ac;sociation. This office­
is also usually associated with these negotiations. The freight rates on salt 
shipments from West Coast ports to Calcutta during 1951 to 1956 are give B. 
below: 

1951 

1952 

19S3 

Rs. 

28/- (for January-June) 
30/4 (for July-December} 

34/8/-
30 /I2./-



1954 
1955 
1956 

86 

Rs. 
27/12/-
28/2/-
31/4/-

It will be seen that the salt rate during the four years 1953-56 was lower 
Ithan what it was in 1952 although it is common know)edge that since 1952 
.:here have been continuous increases in operating costs due to (a) increased 
cost of bunkers, (b) increased wages etc., of Floating and Share staff, (c) 
'increased stevedoring cost and lower output of labour and (d) increased 
cost of stores, repairs, survey, etc. 

3. As regards (ii) it may be stated that there is at present no statutory 
restriction on the movement of salt from West Coast ports to Calcutta by 
sea, but there is some administrative arrangeme nt for ensuring equitable 
allocation of (A) available steamers to various salt shippers on the West 
Coast and (B) available salt cargoes to steamers of various Indian shipping 
companies, as salt is the principal return bulk cargo for vessels coming to 
West Coast ports with coal from Calcutta. Under the above arrangement 
the D.G. Shipping allocates ships for West Coast/Calcutta salt movements. 
This arrangement is beneficial both to the shippers and the shipping com­
panies, and according to our information they would not like this arrange­
ment to be disturbed. Further, even if the allocation arrangement is abol­
ished it is not likely to result in a larger number of ships being offered for salt, 
as the tonnage position on the coast is tight and it is unlikely to improve 
'Very much in the near future. In fact, as the Ministry are aware, this office 
is regulating the general cargo berthings from West Coast ports with a view 
to making available adequate number of ships for coastal salt movement. 

4. In this connection it will be recalled that last year we suggested to 
'the Salt Commissioner that he should take over this allocation work from 
this office, as he was in day-to-day. touch with the salt stock position at the 
producing and distribution centres (vide this office endt. No. 9LCS(I)/55 
dated 30-8-55). After detailed consideration in consultation with the salt 
interests, he requested this office to continue the allocation work. (A copy 
-of the reply then received from him is enclosed). This is being done in 
.close collaboration with the Deputy Salt Commissioner, Bombay and the 
Indian ,Salt Manufacturers'Association and it is working smoothly. 

5. As regards the suggestion of the Estimates Committee that, if neces­
sary, the Railways should allot higher priority to the movement of salt, it 
·may be stated that bulk is eminently suited for sea transport and further, 
as mentioned above, it is the principal return cargo for ships coming to West 
Coast with coal. The question of ensuring effective co-ordination bet­
ween Railways and Coastal shipping, with a view to promoting movement of 
such commodities by sea is at present engaging the attention of the Rail­
Sea Co-ordination Committee. In the circumstances, it is not desirable 
to make any change in the existing railway arrangements until the report of 
the above mentioned Committee has been received and considered by 
-Government, as any such change would upset the shipping arrangements 
and lead to complaints of unfair railway compet~tion with the sea route. 

Sd/- ILLEGIBLE 
Dy. Director General of Shipping . 

. Ministry of Transport, NftO Delhi (Mr. S. K. Vertkalachalam) 
Director General of Shipping. Bombay, U.O. No. 9-LCS (16)155 

.dated 27-7-56. 



GoVERNMENT OF INDIA 

OFFICE OF I:HE SALT COMMISSIONER 

D.O.C. NO. 14(3)/D/55. Dated New Delhi, the 8th NO'V., 1955. 

My Dear Shri Subramaniam, 

Please refer to Shri Patel's D.O. No. 9-LCS(I)/55 dated 30th Au gust,. 
1955, regarding procedure of indenting for vessels for shipments of salt. from, 
West Coast to Calcutta. 

2. This point was specifically discussed in a meeting with the members: 
of the Indian Salt Manufacturers' Association on 29th September, 1955 
by me at Bombay. All the manufacturers present in the said meeting were 
in favour of the continuance of the present procedure whereby the indents for 
the allotment of steamers are placed by the members through the Indian Salt 
Manufacturers' Association with your office. The indents for allotment of" 
steamers put in by the non-members excepting Messrs. Bhavnagar Salt & 
Industrial Works Limited are routed. through the Deputy Salt Commissioner,. 
Bombay. The two salt works at Bhavnagar and Porbandar, however, 
get the allotments made directly from your office. Thus all the salt manu- • 
facturers of coasts of Jamnagar Division are in favour of continuance of the' 
present procedure. ' 

3. The Salt Department officers are naturally not aware of the move­
ment of the steamers on the coastal line of the country from East to West" 
and back, your office, on the other hand, is the proper authority for this work 
as it is directly in constant touch with the various Indian Steamship Com­
panies operating on the coast and the movements of steamers tor coastal' 
traffic is also controlled by you. I do not think that the stock of salt held 
either in the respective salt works or in the Calcutta salt golahs have any­
thing to do in this question as only these salt works put in indents for the 
allotment of steamers for Calcutta which have adequate stocks with them for 
shipment. In case you experience any difficulties in the allotment of steam­
ers for Calcutta, when as indent placed by a manufacturer has subsequently 
to be postponed or cancelled for certain reasons, the same will continue to 
exist notwithstanding the fact that the work is transferred to our Depart­
ment. Such difficulties will perhaps get aggravated because of our lack of" 
constant contact with the various shipping companies. My Deputy Salt 
Commissioner at Bombay is always in constant touch with the salt manu­
facturers. If any assistance is necessary with him in connection with allot­
ment of ships etc., your office can contact him even on telephone and r 
presume, even now it is being done. Indian Salt Manufacturers' Association· 
are also on the spot. If the work is done by office, serious delays are likely 
to occur and all concerned will suffer. This question was discussed with 
the Indian Salt Mat!ufacturers' Association and their members! bv me in the 
informal meeting on 29-9-1955 at Bombay as stated above.& The recorded! 
note in this regard is as follows: 

"The Chairman of the Meetng then invited the attention of the 
Salt Commir;sioner and of the members to D.O. communication 
NO.43(7)Salt (;)'''') drt("d 21st September, 1955, which he had re-
ceived from the Dy. Salt Commissioner, Bombay, copies whereof" 
had already been circulated to the members prior to the meeting, 
regarding the revised procedure proposed by the Director-Generd 
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of Shipping, for allotment of ships to the members for ship­
ments to Calcutta. Mr. Banerjee at the outset pointed out that 
the significance of this communication was not quite clear as no 
specific reasons had b~ assigned for the change in the procedure 
suggested and outlined the procedure that WIlS in vogue hitherto 
for allotment of ships, in accordance with which all indents were 
placed by the members through the office of the Association with 
the Director General of Shipping. The Director Genedt.J. made 
allotments to the members strictly in rotation after considering 
all other' important factors. 

Mr. Banerjee then read OUt to the meeting a letter dated 28th Septem­
ber, 1955, receIved by the Association from the Digvijaysinhji 
Salt Works Limited JUSt prior to the Meeting. This Member 
Salt Works had stated that they did not desire any change in the 
present system and that the status quo should be maintained, as 
they had complete confidence in the Director General of Shipp:ng. 
They, however, suggested that the Director General should be 
requested to reconsider his decision and that he should continue 
to set as the authority for fixing the tcnnage on the basis of in­
dents received through the Asso.iation as hitherto, instead of 
transferring this responsibility to the Deputy Salt CommissIOner's 
Office. 

The Members present were also called upon to express their views, 
if any, en the proposal of the Director General of ShIpping. 

The members present felt that they had fuJ confidence in the Director 
General of Shipp:ng and in the Office of the Association, and the 
sense of the meeting was that no change whatsoever was called 
for in the procedure for allotments of steamers." 

4. In the circumstances, I am of the opinion that the work of allotment 
<)f steamers and co-ordination should continue to be done by your cffice as 
at present and that no ~ hange whatsoever is called for in this procedure. 

Shri R. R. Subramanian, 
Director General of Shipping, 
"Commerce House", 
Currimbhoy Road, Ballard Estate, 
Bombay-Fort. 

Yours sincerely, 

Sd/- S. C. AGGARWAL. 
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APPENDIX IV 

[Vide Serial No. I-Chapter IV] 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR 

Dated New Delhi, the 15-3-1956. 

OFFICE MEMORANDUM 

SUBJECT: Recdmmendation No. I of the Estimates Committee contained in 
their 15th Report (1954-55) . 

• The undersigned is directed to refer to the Ministry of Production 
Mem')randum NO.C2-19(17)/55 dated the pth February, 1956 and to say 
that in certain ca<;es colliery owners have been found responsible for the 
contravention and non-observance of various statutory provi<;ions relating to 
safety measures. Some reluctance on the part of the Colliery owners to 
comply with the provisions of the welfare measures as required to be pro­
vided under the Min<!s Act 1952, the Coal Mines Pithead Bath Rules and 
Coal Mines Creche Rules has also been noticed. Apart from the suitable 
legal actIon which is taken against the defaulters in such cases the following 
further measures are being taken: 

I. The Department of Mines IS being strenp:thened to facilitate more 
frequent in<;peCtIon of mines than has hitherto been possible. 

2. Revised codes for coal and non-coal mines which provide f01" 
more comprehensive measures for saiety in mines have been 
drafted and forwarded to the State Governments, mining Board 
etc., for commolts. They will be finalised and promulgated as 
soon as possible. 

3. In the meantime Coal Mines (Temporary) Regulations have been 
brought into force as an emergency measure tor the prevention 
of apprehended danger and speedy remedy of conditions likely 
to cause danger. 

4. Suitable action is also taken on the various recommendations for 
the avoidance of accidents made by the Oourts of Inquiry ap­
pointed from time to time under section 24 of the Mines Act 
1952. 

The Ministry of Production, 
New Delhi. 

Sdj- P.D. COM MAR, 

Under Secretary. to the Govt. of India. 
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APPENDIX V 

(Vide Serial No. I-Chapter IV) 

No. GQ-16/54-55/I8934 
COAL BOARD 

I, Council House!.Street,. 
Calcutta, the 29th March, 1956~ 

The Secretary to the Government of India, 
Ministry of Production, 
New Delhi. 

SUBJECT: Recommendation No. I of the Estimates Committee contained 
in their Fifteenth Report (1954-55). 

Dear Sir, 

I am directed to refer to the Ministry's Memo No. C2-I9(I7)/55 dated 
the I Ith February, 1956 and to state that the subject was considered by the 
Board at the meeting held on 16th March, 56. The Board is of the opinion 
that the safety aspect of a coiliery is mainly the concern ofthe Mines Depart­
ment and the Board has only very limited responsibility in certain specified 
matters like depillaring, stowing for safety and protective works to prevent 
spread of fire etc. 

2. As regards stowing which is by far the most. important measure 
for Safety & Conservation, it is undeniable that the past few years have been 
a period mainly of exploration, and trial rather than one of solid achieve­
ment. There are good reasons why this should have been so. Stowing is a 
lODgtennmeasure, and any properly worked-out scheme calls for a great deal 
of spade-work and careful planning. It encounters a number of difficulties 
and problems connected with issues, like the adequacy of sand reserves in the 
river flowing through the coal fields, and rights over particular siretchl!s of 
the rivers, formation of suitable groups of collieries to be served by one sand 
gathering scheme, the availability and suitability of other stowing materials 
like crushed stone etc. Ready answers to these questions were not forth­
coming; they called for considerable investigation, discussion and study. 
As regards the very first issue, namely adequacy of sand reserves, doubts have 
been expressed whether the D.V.C. darns may reduce rather drastically the 
total sand availabilities and as the Ministry are aware, a Committee has only 
recently been fonned to study this important subject. The results obtained 
by this Committee will greatly influence the future development of sand 
stowing operations and it will therefore be necessary to await them before 
finalising any large sand-stowing schemes. Similarly a great deal of time has 
been spent in trying to get the colllieries to form themselves into suitable 
1J"0ups for purposes of sand supply and ropeway schemes and not in all cases 
have such attempts proved successful. The general position emerging from 
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the above has been recently reviewed by the Board, and the Board has t&kelt 
certain decisions which are designed to bring about a somewhat large increase 
in stowing. These decisions briefly are as follows: 

(i) All sand rights on the Damodar River should be acquired by the 
Board. Th~ stage has been reached when more positive action 
has to be taken~by the Board to enable collieries to carry out stow­
ing and therefore schemes for supply of stowing materials by 
ropeway, or trucks or other means of conveyance to central dump 
conveniently situated near a chosen group of collieries should 
be drawn up by the Board. Such schemes should be examined 
and implemented by the Board. 

(if) The existing r:opeways should not be disturbed b .. _ ",nere necessary 
they should work as agents of the Board for supply of sand. 

(iii) The coking coal collieries carrying on stowing should be given 
an incentive by the provision of increased production ceilings and 
those collieries not carrying out stowing as required by the orders 
of the Board should be made to suffer a suitable redwction in their 
production ceilings. ~ 

(iv) Recommendation should be made to Government that all coking 
coal collieries which have made proposals for increased production 
under the Second Five Year Plan should submit their plants for 
stowing and that increased production should be allotted only 
to those collieries which carry out stowing. 

(v) A meeting with the principal owners of mines producing cokinr; 
coal should be convened next month. 

3. The Board is now examining the question of implementing the policy 
enumerated above, and formal proposals will be put up to the Government 
for approval in due course. The implementation of the policy, involving as 
it does large outlay of capital on construction of ropeways and acquisition of 
sand rights, will necessarily take some time, and the results will thefore 
be apparent orJy after a few years. 

Yours faithfully, 
Sd/- S. MAYURANATHAN, 

D,p.1Y SflCf'~ttry, 



To 

APPENDIX VI 

: Vute Serial No. Io-Chapter IV). 

GOVERNMENT OF INDIA 

MINISTRY OF PRODUCTION 

New Delhi, the 17th/18th March, 1953. 

The Secretary, 

(I) Indian Mining Association, 2, Clive Row, Calcutta. 

(2) Indian Mining Federation, IS, Netaji Subhas Road, Calcutta. 
(3) Indian Colliery Owners Association; P.O. Box No. 70, Dhanbad, 

E. Rly. 

(4) Indian Coal Merchants' Association, P-26, Royal Exchange 
Place, Calcutta. 

(5) Coal Consumers' Association of India, Stephen House, 4, Dal­
housie Sq., East Calcutta. 

(6) Shri S. S. Ghosh, 33, Canning Street, Calcutta. 

SUBJECT Coal Adt>isory Committee. 

SIR~ 

I am directed to invite your attention to the Government of In dia late 
Department of Supply letter No. Coal-127 (IS), dated the 8th March, 
1945, to say that Government have decided to reconstitute the Coal 
Advisory ~ttee as follows :-

Coal Commissioner 

Official Members 
Deputy Coal Commissioner (Production). 
Deputy Coal Commissioner (Distribution) 
Chief Inspector of Mines. 

Chairman. 

A representative of the Ministry of Finance 
Regional Labour Commissioner (Central) Dhanbad. 
A representative of the Ministry of Railways. 

Director, Fuel Research Institute, Dhanbad. 
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Non-official Members 
A Representative of the Indian Mining Association; 
A Representative of the Indian Mining Federation. 
A Representative' of the Indian Colliery Owners, Association. 
A Representative of the Indian Coal Merchants' Association. 
A Representatiw of the Coal Consumers Association of India 
Shri S. C. Gosh. 
Secretary to Coal Commissioner Secretary. 
I am to request you to send as soon as possible the name of the represen­

tative you desire to be nominated to the Coal Commissioner, I, Council House 
Street, Calcutta. 

The Committee will be, strictly advisory and will discuss with the Chair­
men's approval all matters relating to the control exercised by the Coal Com­
missioner under the Colliery Control Order, 1945, which the coal trade wish 
to put forward, as well as cases brought to it by official members. 

~ 

Members of the Committee will be at liberty to have in attendance such 
other experts as they may desire to assist the committee in its consideration 
of cases where it will be necessary to obtain such detailed expert advice. 

The Committee will meet in the Committee Room of the Coal Com­
missioner's Office at I-Council House Street, Calcutta. 

Yours faithfully, 

Sdj- A. NANU, 
Under Secretary to the G()f)ernment oj India, 

Copy to 
I. Ministry of Labour (2) 
2. Ministry of Transport (2) 
3. Coal Commissioner, Calcutta (10) 
4. Ministry of Railways (Railway Board) (2) 
s. Ministry of Natural Resources & Scientific Research (3) 

Sd/- A. NANU, 
Under Secretary to tM G()f)emI1fe1I1 oj Ittdis. 



APPBNDIXVU 

(Vide Serial No. Io-Chapter IV). 

GoYBRNMlINT OP INDIA 

MINISTRY OF PRODUcnON 

No. 17-CI (16)/52. 
Nem Delhi, the 19th April, 195 .... 

Memorandum 

5UBJBCT.-Reconstitution of the Coal Transport Advisory Committee. 

A Coal Tarnsport Advisory Committee was set up early in 1948 to re­
view the rail transport.position, particularly in the Bengal Bihar fields and make 
recommendation, for improvement in the composition of this Committee, 
due to the re-grouping of the railways, etc., and the Government of India 
have therefore decided to reconstitute the Coal Transport Advisory Commit­
tee as indicated below. 

CHAIRMAN-Shri B. P. Singh Roy. 

MEMBERS-Chairman, Calcutta Port Commissioners and/or his 
representative. 

Coal Commissioner to the Government of India and/or his 
representative. 

General Manager, Northern Railway and/or his representative, 
General Manager, Eastern Railway and/or his representative. 
Two representatives of Shipping Companies. 
One representative of the Indian Coal Merchants Association. 
Three representatives of Colliery Owners-one each from the 

Indian Mining Association, Indian Mining Federation and 
Indian Colliery Owners Association. 

Four representatives of Labour-two from the Indian National 
Trade Union Congress-two each from the Hind Mazdoor 
Sabha and the All India Railway Men's Federation. 

Five representatives of Consumers-one each from the Indian 
Chambers of Commerce, the Bengal Chamber of Commerce, 
the Bengal National Chamber of Commerce, Bihar Chamber 
of Commerce, and the Coal Consumers Association of India. 
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The Committee will meet in the office of the coal commissioner, at I, 
Council House Street, Calcuttll one in a month or at such intervals as may be 
decided by the Committee and make recommendations for improvements 
where necessary, with particular reference to the following points : ..... - ..:.;:. 

(.)(a) Overall coal transport position on Eastern Railway from the 
Bengal/Bihc\r Coalfields, and from the Vindhya Pradesh, Madhya 
Pradesh and Talchar Fields. 

(b) Shipment Coal. 
(ii) Reasons for short coal loadings on the railways. 
(iiI) Short allotment of wagons by Coal Commissioner against Rail­

way's recommendations. 
(ifJ) Cancellation of wagon indents .y:collieries and short supplies of 

wagons by railways. 

(fJ) Limitations and restrictions imposed by. Railways on routes, 
junctions, stations and pilot sections with special reference to 
supplies above Moghalsarai from the Raneeganj ;field and down 
country from the Jharia fields. 

4 

em) Restoration of pilot capacities to enable movement of coal accord­
ing to priority of COOSWDerS. 

The Committee will also review prospects of coal transport during the 
ollowing period and make necessary recommendations for that period in res­

pect of e,) and (6) above. 

. The Coal Commissioner and the Railways tconcemed ~will furnish for 
each meeting weekly statements giving the following information :-

~a) Daily average Loading target } Statement to be fur-
6) Do. Permissible indents nished by the Coal 

(c) Do. Allotments Commissioner. 

(4) Do. Cancellations by collieries 1 Statement to be fur-

~ Do. Actual wagon supply j nished by the Coal 
Do. Actual loading Commissioner. 

4. . fhe Coal Commissioner will provide the staff and other faciliti~ 
required by the Committee. 

To 

Sd/- (A. NANU), 
Deputy Secretary to the GOfJmtlflMlt of India. 

Coal Commissioner with the request that ~presenta~-es of the Colliery 
owners, shipping Cos., labour and the Chambers of Commerce may be ad­
vised of the reconstitution of the Committee and requested to nominate their 
representatives . ..... 

Copies of all material placed before the Committee and of the minutes 
of meeting should be forwarded to the Ministry of Production . 

. General Manager, Eastern Railway, Calcutta. 

General Manager, Northern Railway, Delhi. 
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Chairman, Cakutta Port Commissioner. Calcutta. 
Copy forwarded to :-

(I) The Ministry of Railways (Railway Board) with reference to their 
u.o. No. 4II8-TT, dated the 18th September, 1952. (2) The Ministry of 
Transport. (3) The Ministry of Labour, with reference to their Office 
Memorandum No. LC-Dy. 7242, dated the 23rd June, 1953. 

Sd/- (S. C. NANDY), 

Under Secretary to the Government of India. 
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APPENDIX IX 

[Vide Serial No. I--Chapter,IV] 

REPORT OF THE COMMITTEE APPOINTED BY THE CABINET 
AT ITS MEETING ON THE 21ST AUGUST, 1947 

PART II -RECOMMENDATIONS 

I. Industry to be nationalised.-The Salt industry. in respect of which 
the present position is that the State is in direct oonttol of about a third of 
the total production, should in the Committee's view be brought more fully 
under State Q>ntrol; this does not imply that the State sheuld directly take 
over the rest of the production but merely that, in addition to a planned effort 
to exploit to the utmost the salt resources under its direct oontrol, it should 
also encourage and assist in the expansion of production by private sector of 
the industry, should further be subject to control by the State in the matter of 
quality, price and distribution of the product, which three matters are dealt 
with more fully in the recommendations which follow. 

2. Doer-all OIItput.-The programme for the further development of 
the salt industry should be based on the target of complete self";'sufficiency in. 
India's requirements of salt for human and animal consumption and for 
industrial purposes. Ample resources exist in order to make such a11 
achievement possible. 

The programme of development should be drawn up on the basis of a 1 
8' year period. In the first three years of this period the target for produc­
tion should be 2' 2 million tons per annum as against the present production 
of I . 9 million tons. The further target should be that at the end of the 
second period of five years India's production should be 2 ·6 million toni 
per annum. The increase in production thus to be planned for would be 
approximately 40% over the eight years. 

The achievement of these targets, which are conservative, depends to a 
great extent on rapid mechanisation which in tum is dependent on the avail­
ability of machinery and on the Co-operation of the private producers 
many of whom are located in Indian States or are under their control. 

The fear of over-production need not deter an attempt to raise the pro­
duction beyond these targets as there is ample scope for in<:reased consump­
tion, particularly through raising the present pM' capita human consumption, 
through increasing animal consumption and in new industrial enterprises. 
There are also export possibilities which will absorb any surplus over India's 
requirements. 

3. Individual Ol~tput targets.-The individual production targets for each 
separate group of salt works given in the attached booklet "Salt in India" and 
summarised in the first part of this report are accepted by the Committee. 
substantial part of the expansion programme relates to salt works in States, 
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fit this fact need not be a deterrent, as it should be relatively casy to negotiate 
smtable agreements with the States concerned. It is therefore unnecessary 
to divide on any priority distribution the production in India and in Indian 
States. 

Details of exp~nsion programmes will have to be considered by technical 
experts, and in the course of such consideration the Committee recommends 
that they should also examine what further expansion of production of Indian 
liourees (as distingt;ished from State sources) is practicable. 

4. Salt Production in States.-Under existing arrangements salt produc­
ing States are subject to a number of restrictions devised in order to safe 
guard the salt revenue of India, and India has in turn to make annually large 
payments of the nature of compensation to certain States. It is considered 
that fresh salt agreements IDay be made only with (a) those States where the 
Indian Government desires to retain or obtain the CODct!S8ion to manufacture 
salt and (b) the States which are producing or propose to produce salt on a 
large scale for export to territories under the control of the Government of 
India. Salt produced in the latter States will of course become liable to the 
price and distribution U>tItrol on co!IY into India so that control of productioD 
within slIch States will no longer be oece&S8Iy. 

The agreements with such States, should provide for the manufacture 
of salt of the required quality and quantity of salt for sale to the Dominiog. 
of India or to appro':eJ Gt"alers in the Dominion and shuuld make it clear 
that salt So exported from the States will be subject to distribution and price 
control exercised over salt in India. 

In th~ C3se of certain States where salt prcduction w"s stoprr.ri on the 
p~}rnent of Ilonual e,-mpcnsatic-n rro"'ided for under existin~ agrec:ments, 
it roB.} be m:cessar} to c(·nch.:de HmF(\f81Y r.grcw;ments since it is o!f:fCted 
thnt the States will press for ccmrensa!ion fur the interim peri0d (which 
roay h as long as two 01 thee ~ears) before-, ~alt Vioth which have beeD closed 
f(lT 60 or 65 years can again resun:e prodl.iCticn cn a reascnahle scale. 

5. Measures (0 i&7e"se outpuc.-The CCII,mitue- accepts the methods 
and schemes suggested bV the Selt Adviser contained in the first rart of the 
Tep<'rt subject to 1\ rletailed examination b\' telhniclll experts. It ccnsiders 
that pri"'ate and Government investmt"Dts neces~l:Ir~ to achieve the contem­
plated increase are modest and acceptable. 

It is recommended that the question of how privRte produCttS should be 
encouraged to use up-to-date method!;, should be specifically examined by 
technical expens who e;hould report to Government: in due ({'UI'Se. 

6. Quality.-Improvement in t:he quality of .it prcducro is eminently 
dCf>irable. Sinl.'"t', howeVtt, matters such as local practices or pre;udi~ 
have also to be borne in mind, concretqmeasures for improvt"metlt can be de­
vised only after a detailed local examination. One obvioue; step is the 
establishment of model Government Salt Wo*s and Government Salt re­
fineries in areas where private salt producers r:edominate and the possibility 
of establishing these should he eX8mined. 

7. Distribution.-The interim report has alreddy reconunended re-in­
tr0duction of the system of nominated traders in certain areas to whom salt 
from the org.:mise.1 proiucer!> wotJld be distributed. Subject t; thie; recom­
menJs\tion. the Committee considers that the present channels C'f distributioa 
aeed be modified only to the extent that it is necessary to do.o in order to 
ablllhh an ull1\ecessary and therefore t"xpensive intermediary links 



100 

The Committee c.>nsidered tao pos,ibility of extending the Government 
controlled depot system described in paragraph 9 of Part I to other areas. 
While depots would hdp in Ilvoidin~ break-downs as a re-;ult of transport 
and otht"r difficulties, it v.as considere .. t that ,with an improvement in the trans-
pon position and larger imports coming through, wholesale dealers woulrl be 
enabled to build up their stocks, so that c!epNs would not be.strictlyjlect"ssary. 
As the cost of constructing and mruntaining new depots will be very high, 
the Committee does not recommend the introduction for the present of the 
depGt system in other areas but would suggest further examination of this 
suggestion in the light of experience. The Committee is of the view, however, 
that all whol~sale dealers and stockists of salt should be required to carry a 
st(lck <:1 ual to their average sales for two months. These together with the 
quantity of salt ordinarily in transit and with retailers will provide a very 
s:ltisfactory working reserve against emergencies. 

8. Prices.-It is considered desirable that price control should also-be 
introduced and remain in force for some time. Such control should be eff­
ective at various stagec; like production, wholesale distribution and retail 
sale. All salt, whether indigenous or imported, should be brought under 
Gover:lment control and sold at prices to be fixed by Government. Enforce­
ment machinery will generally have to be provided for by the Provinces al­
though Central control would_be maintained through the Central Salt Staff. 

In order to make any scheme of price control effective, it is also necessary 
to terminate the widespread evil, practised in Madras and Bombay markets, 
where salt is sold by measure and not by weight. The measures used, how­
ever, are not specifically related to any unit of weight and the manufacturers 
and the trade take advantage of the practice of sale by measure. The manu 
facturers deliberately produce impure salt by uneconomic methods but posse­
~sed of the property that a given weight of tbis salt fills more measures than 
that of well-made purer salt. This impure light salt is sold by the manu­
facturers at a higher price than the superior heavy salt and the retailers pur­
chas~ it readily since the extra profit that they realise by selling the light salt 
by measure more than makes up for the difference of cost. It is necessary 
to protect the consumer against such practices and legi!llative action should be 
taken to ensure that the measures used bear a definite relation to the unit 
of weight so that when the retail price per maund is fixed, the price per measure 
is also clearly defined. 

9. bsue of a Control Order.-A Control Order will be necessary for im­
plementing the Committee's recommendations regarding production, dis­
tribution and the price of salt. The Committee recommend that, in accor­
dance with the proposal made in the interim report of the Committee which 
has been approved by the Cabinet, an order should be issued immediately 
under the Essential Supplies (Temporary Powers) Act, 1946, on the lines 
of the draft orcier given in Annexure 1 to the interim report, which wouU 
give Government among other powers,-

(a) to direct distribution of imported salt; 
(b) to fix prices, (whether throughout the country or over limited 

areas, whether at all stages, wholesale, retail, etc., or at anyone 
or more stages ; 

(c) to take suitable action 1I.gainst dealers and others who may hoard 
salt; and 

(d) to direct stockists to keep at all times certain specified quantity 
of salt in stock. 
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10. Compr./u1ui"s LegislatitJrl.-As the Essential Supplies (temporary 
Powers) Act, 1946 is in itself a temporary enactment and the life of any con­
trol order issued under this Act will be limited to the life of the Act itself. 
it will be necessary to have a self-contained Salt Act which should include 
relevant portions of the Central Excises and Salt Act of 1944 and, in addition, 
suitable provisions b~ed on the amending Bill of 1947. 

II. Level of prices.-It is recommended that the Government salt in­
dustry should be run on a commercial basis, selling prices being fixed so as to 
allow for a reasonable margin of profit, say 6 per cent., it is expected that the 
economy resulting from the adoption of more efficient methods of production 
will more than cover the profit margin with the result that despite a· profit 
margin prices may still show a downward trend. 

12. Governmental Organisation.-The Committee does not consider 
it necessary at this stage to set up a statutory board of the type contemplated 
in the Salt Bill. But the organisation within the Ministry to be made res­
ponsible for this matter, should, for the time being, be established as an 
attached office, which will for all practical purposes approximate closely to 
the organisation contemplated in the draft Salt Bill. The Committee's 
recommendations that there should :Je a Salt Controller as the executive 
head who should be assisted by a Financial Adviser and a Technical officer. 
The Salt Controller should work directly under the Ministry responsible for 
satt production and distribution. 

13. Ministry which should be made responsible.-The Finance Ministry 
which was until recently interested in the revenue to be realised from salt 
is at present responsible for the control over production, both Govemment 
and private. There are, however, no strong grounds for continuing the 
present arrangements and the Finance Ministry itself is anxious that control 
should be entrusted to Q1le of the Production Ministries. The Committee 
recommends that the Ministry of Industry and Supply should take over the 
responsibility for the development of the salt industry and the administration 
in all its aspects such as the control over distribution and price. The transfer 
to the I. & S. Ministry of responsibilities at present exercised by the Central 
Board of Revenue, should be implemented within two months from the date 
on which the Cabinet approved the proposal. 

During this period of two months arrangement should be made by the 
Ministry of I. & S. with the Central Board of Revenues for taking over on 
appropriate terms the staff experienced in salt administration who are at 
present borne on the Central Excise Cadre. In view of the unpopularity 
of the ' Salt stations' it may be necessary to grant a suitable compensatory 
allowance when the staff is transferred to the Ministry of I. & S. as they will 
no longer be eligible for Central Excise posts which are located, as a rule, in 
centres where living conditions are less onerous. It will also be necessary 
to compensate the existing staff for the loss of their prospects in the Central 
Excise service, by conceding them, as a special case, the benefit of the ' next 
below' rule. 

The transfer to the I. & S. Ministry of responsibilities for matters such 
as distribution, price control etc., which at present rest· with the Food Ministry, 
should be made effective at a very early date which should be agreed between 
the two Ministries. 



APPBNDaX 

[Vide Serial No. I.--Chapter IV] 

S,atmamt slwr»ing the profit or Loss math by the Government Salt 
Works during 1954-55 and 1955-56 

Profit ( + ) or Loss (-) 
Name of Salt Works 

1954-55 1955-S6 

Rs. Rs. 

I. Rajasthan Salt· Sources (Sambhar Lake, 
Didwana and Pachbadra) +7,44,088 -2,59,239 

2. Mandi Salt Mines 1 . +41, 123 +S,527 

3. Karaghoda Salt Works +3,96,918 +S>43,036 

TOTAL 11,82,129 2,89,324 

The loss incurred by the Rajasthan Salt Sources in 19S5-S6 is due to 
sharp decline in production from 87 lakh maunds in J9S4-5S ro 62lakh maunds 
in 1955-S6 on account of less rainfall during J954 in the Sambhar. Lake 
Area. 

(Ministry:of Production O. M. No. I8(6)/ss-Salt dated the 30th October,. 
1956) 

1M 



APPENDIX XI 

[Vide Serial No. I-Chapter IV] 

Statmunt shoaMtg profit or loss made by salt manufacturers in the Privat, Sector 
during 19S4-SS and 19S5-S6 

Profit 
(Figures in Rupees) 
Loss 

SI. Name of Circles Remarks 
No. and Regions 19S4-SS 19S5-S6 19S4-SS 19S5-S6 

2 3 4 5 6 7 

I. Rajasthan 13,81S 40',936 
(Phalodia). 

3. West Bengal. 27,415 26,506 

Total Calcutta 
Region 1,58,057 1,99,766 

4· Bhandup 7,56,5°0 6,95,500 

5. Wadala 2,55,150 4,91,895 

6. Bhyandar 6,19,202 8,15,041 

7. Utan 5,19,219 6,96,115 

8. Jamnagar 27,31,281 4,81,540 1,5S,347 1,73,028 
(Saurashtra). 

Total Bombay 
Region 48,81,352 31,80,091 1,55,347 1,73,028 

[Bombay Region 
(Total net 

Profit)] 97,26,005 30,07,063 

9. Naupada 

10. Penuguduru 

5,S8,785 6,15,727 

1,79,270 4.03,980 

10 3 

19,210 

Difference 
of (3) (S) 
and (4) & 
(6). 
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.------.~-.-.--.- .. 

I 2 3 4 5 6 
.. ---.--.,- .. " -

II. Madras 4,36,905 5,18,516 2,673 

12. Cuddalore 2,57,090 2,71,918 

13. Tuticorin 10,37,647 13,04.416 

14. Nagercoil 4,35,529 6,54,773 7,685 

Total Madras 
Region 29,05,226 37,69,330 10,358 19,210 

Madras Region 
(Total Net Profit) 28,94,868 37,50,120 

Grand Total 
(Net Profit) . 77,92,745 69,97.885 

[Ministry of Production O.M. No. 18(6)/55-Salt, dated the 31St October, 
1956.] 



APPENDIX XII 

Further reply to RecOmmendation No. 28. 

(Vide Serial No; 28-Chapter IV ) 

When the Railway Collieries Enquiry Committee recommended in 
1950 that the accounts organisation should be decentralised, it was tentatively 
contemplated that one unit of the accounts office may be located at Giridih, 
one at Kargali and possibly the third at Talcher. In case it was finally de­
cided not to have a separate unit at Talcher, the proposal was that the ac­
counts work relating to Talcher and Deulbera Collieries as also that of 
Kurasla Colliery in Madhya Pradesh which could not be conveniently grouped 
with any other State Collieries, might continue to be done from the Head 
Office at Calcutta. In the mean~~e, after the formation of the National 
Coal Development Corporatiod (1) Ltd., large development projects have 
been taken in hand and a large number of mines are being developed in the 
new coal fields. Against the output of about 3 million tons in the existing 
collieries, the production target at the end of the Second Five Year Plan in 
the public sector is about 15 million tons per annum. The location of the 
various units of the Accounts Office, had, therefore, to be reconsidered keep­
ing in view the imponance of the various mines and quarries in the new 
coa1fi~lds now under development and it is in this sense that it was mentioned 
that the original scheme was out of date. Recently the scheme of decen­
tralisation of the Accounts Office on a new pattern has been accepted in 
principle by the Board of Directors of the National Coal Development Cor­
poration. The actual decentralisation will depend uponfiJrther examination 
the requisite building programme. . 

(Ministry Steel, Mines and Fuel O.M. No. C:l-IO(47)157, dated the 
:l5th February, I958). 
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APPENDIX XIII 

ANALYSIS OF THE ACTION TAKEN BY GOVERNMENT ON THE 
RECOMMENDATIONS CONTAINED IN THEF'IFl'EENTJI 
REPORT OF THE ESTIMATES COMMI1*I'EE (FIRST LOI·. 
SABHA). 

I. Total number of recommendations made 

2. Recommendations accepted fully by the Govemment­
No. 
Percentage to total . 

3. Recemmendations accepted by the Govt. partly or with some 
modifications--

No. 
Percentage to total 

4. Recommendations not accepted by the Govt. but replies in 
respect of which have been accepted by the Committee-

No. 
Percentage to total 

5. Recommendations not acce.pt~d by Govt. and pursued by 
Committee ..c!ncl~di~ those which are still under con­
sideration b~t,-fernment)-

'I., ..•• 
No. -. .. .. 
Percentage to total 

GMGIPND-LSI-2II9 LS-1l-3-S8-1600 

52 

20 

38' 5 Y. 
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